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Patel, Chaudhurj Randhir Singh,
Shri 8 K. Sambandhan, Shri P.
G. Sen, Shri Sashi Ranjan, Shri
Vidya Charan Shukla, Shri S, M.
Siddayya, Shri N, K. Somani,
Shri Tayappa Hari Sonavane,
Shri R. Umanath, Shri Tenneti
Viswanatham and Shri Y. B.
Chavan.

“This House recommends to Rajya
Sabha that the Joint Committee be
instructed to report by the first day
of the next session of Rajya Sabha.™

The motion was adopted.

18.05 hrs.

INDIAN OFFICIAL SECRETS
(AMENDMENT) BILL

Mr. Deputy-Speaker: The House will
now take up the [Indian Official Secrets
(Amendment) Bill.

Mr. Vidya Charan Shukla.

The Minister of State In the Ministry of
Home Affairs (Shri Vidya Charan Shukia)
I move:

“That the Bill further to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

This is an amending Bill,

long-standing Official Secrets
was passed in 1923. This is a Bill

1928 (Al) LSD-T.

As the House knows, under this Official
Secrets Act, we will prosecute. . (Interrup-
tions) such of those people who may in-
dulge in anti-Indian, anti-national, activi-
ties and work for the foreign powers. They
arc the people who have to be punished

“That the further Bill to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

Mr. Randhir Singh.
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Shl.s. M. lnu-hn.(xaupurjs I rise to
oppose this Bill,

Mr. Deputy-Speaker: He had taken leave
of l.!_w House already.

Let hunbe brief.

Sh-l 8 M. lnncrju: l want to appoae
this Bill. .

Mr. Deputy-Speaker: Lct him be very
brief.

Shri 8. M. Banerjee: 1 hope you will
allow me to speak at least.

-~ § did not take leave of the House for
-the whole proceedings.  But [ was only
opposed to that particular Bill and the Law
Minister’s clarification which made it very
difficult for us to sit here. I have come
back now to opposs this Bill callsd the
Indian Official Secrets (Amedment) Bill.

Under the Official Secrets Act, we. know
that a certain amount of secrecy has to be
maintained at all costs in the larger in-
terests of the country. (Interruptions) 1
hope Shri Vidya Charan Shukla would gain
i matln'lt!'n.ﬂdwouldnolimemptmc
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Marlnquut you, Sir. to allot a definite
*hradﬂx.ﬂn&ao Naruin to a parti-
lai seat? He is a movisg’ d:unh—eoek.
i*t him be fixed mwhm'c.. "
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Shri 8. M, Banerjee: Even if they are all
together and I am alone, I am an
Abhimanyu and I shall face them.

Shri Namblar (Tiruchirappalli)) I am
also here. Let him not worry.

Shri 8. M. Banerjee: What secrecy has
been maintained in this country? Is it not
a fact that in this very House I had referred
to the case where certain very important
and secret information concerning our
very big project namely the Farakka
barrage had been passed on to Pakis-
tan? When this question was asked, the
hon. Prime Minister replied only that the
papers were not kept in the All India Con-
gress Committee office at Jantar Mantar
Road. But she admitted the fact when
there was the case of Sunil Das or
Mohit Choudhury that they had extracted
some information from officials and wanted
to give it to Pakistan. There also, kindly
allow me to say that one of the ex-Mem-
bers of the House, Shri Atulya Ghosh was
involved. So, naturally, no action could
be taken against them. I must congra-
tulate Shri Y. B, Chavan for it. The cases
against those people were withdrawn, or
dismissed, The magistrate had said that
the prosecution witness, namely the Deputy
Superintendent of Police or the SP or the
the CBI was not present and because they
were not present he thought that Govern-
ment wanted to drop the case, and accord-
ingly that case was finished. But, again, 2
case has been lodged.

Even today, when we are discussing this
Bill and talking of secrecy, it is only Gov-
crament employees, especially the junior
Government employees and the middle
class employees for whom dearness allow-
anoe'hnbundmledwhomlﬂbem
ed by this Act and they are asked to main-
tain proper secrecy.

Y would take this opportunity and request
Shri Y. B, Chavan to kindly tell the Hous

what he is going to do with that Air Force
Officer who was caught and who was found
passing on certain information to Pakistan.

Then, our maps which were published
by the Director of Map Publications, Dehra
Dun, were found in the Chinese custody.
They used those maps against us when they
invaded Bomdila and forced our Army to
come back.

Shri Kamalnayan  Bafaj (Wardha):
Supplied by the Communist Party,

Shri Nambiar: Which party? Question.

Shri S, M. Banerjee: Patriotism is not
the monopoly of Shri Kamalnayan Bajaj.
Money cannot purchase patriotism. Let
him understand that.

These maps were supplied; they were in
the possession of the Chinese. They knew
the position better than us because these
maps were supplied to them. How were
they supplied to them? Brig. Wilson, who
was the Surveyor General at that time had
a brother, another Wilson, working in
Pakistan. In 1948, when I was represent-
ing the Survey of India Karmachari Class
IV Union, I pointed it out, and it was
supported by the then Regional Labour

Commissioner, Shri Hari Singh. I said
that this officer should not be kept there.
But what happened? He was in employ-

ment till this mischief was done and those
very important maps were passed on to the
Chinese.

So I say that secrecy is necessary, but
that can only be had if we really maintain
secrecy. But what is happening.  Take
the Report on the Vivian Bose Report. The
original copy was with the Attoroey
General—I am referring to the Report of
the Sollcitor General and Shri Viswanatha
Shastri in regard to the Vivian Bose Report.
The only duplicate. One copy was with
somebody else and that was got cyclostyl-
rd and placed on the Table of the House.

That i the secrecy that you nyeimteig!

»
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[Shri S. M. Banerjee]

With these words, I say that the case of
Sunil Das and Mohit Chaudhuri where we
have definitely proved that Government

AUGUST 12, 1067

have not been able to protect the secrecy

of documents, should be pursued. Shri
Atulya Ghosh who was a Member of this
House, who was defeated by Shri J. M.
Biswas, a member of my group, was in-
volved in this. His conduct should also be
scrutinised properly. Without such steps,
secrecy cannot be maintained.

st wrfer saet aredd (@) ¢
uw & efedde ¥

Shri S. M. Banerjes: This is the last day
of this session. Shri Shashi Bushan
Vaujpayee should not interrupt me. I come
from Kanpur where even stones do not
debar us from speaking. I am used to such
interruptions.

I was saying that Shri Atulya Ghosh,
against whom an inquiry should be con-
ducted, should have been behind the bars.
But he is moving about in Calcutta. We
say the officials are doing this. What can
officials do if there is pressure from the
AICC and when the staff of the AICC go
there and collect information?

With these words, T say that secrecy
should be maintained rigidly and proper
steps should be taken towards that end. T
hope the hon. Minister will take the neces-
sary steps in this direction.
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Shri Nambiar (Tiruchirapalli): ! am at
one with the Government in regard to the
spirit of the Bill that any spying whatever
form it may be, must be curbed and with
an iron hand, but this is not the only pur-
pose with which this has been brought in
The Statement of Objects and Reasons
reads like this:

“In certain cases of spying, however,
where the offence is punishable with
imprisonment for a term which may
extend to fourteen years, it has been
provided that it would not be neces-
sary to prove that the accused was
guilty of any particular act tending to
show such a purpose, if from the
circumstances of the case or the con-
duct of the accused or his knmown
character as proved, it appears lhat
his purpose was a purpose prejudicial
to the safety or interests of the
State.”

That is, in extreme cases the punishment
may go up to 14 years, but other lighter
issues are also there. You went to extend
the whole of this to the lighter issues also.

It continues:

“It is considered that this special rule
of evidence should be made appli-
cable to all offences of spying puni-
shable under this section and it is
proposed to amend the section
suitable for this purpose.”

That means, this is going to be a blanket
clause which will cover all sorts of things
which can be termed as spying. Spying
is such thing that any person who has in-
dulged in it will have to be punished
severely, and I may say to the extent that
he may be shot, but under the cover of
spying you cannot bring in all and sundry
and -say that now here it is necessary on
the part of the Government to prove that
he has spied. You cannot have that blan-
ket extension of the limited scope of the
original Act. By opening the floodgates it
may lead to all sorts of malpractices and
inmmentpeopumybe .. Why are you

in o hopry? Mmmmﬂfhﬂdhﬂ'
thing passed just like lightning.

So, what I would request you is that this
must be done with sufficient caution, and
you cannot open it up like that.

Again, in the last line of the paragraph
it is said:

“It is, therefore, proposed to enhance
the punishments for the offences
suitably while ensuring at the same
time, that all offences under the Act
become cognizable and non-bailable.”

All offences under the Act become cogni-
zable and non-bailable, So, anybody who
is arrested or suspected of spying will be
booked, shunted into jail, and he cannot
get a bail, and it is cognizable automati-
cally, and the burden of proof is on him
to show that he has not spied, and the Go-
vernment will have no obligation to prove
the offence. All these things show that
there is something more serious than what
it looks. That is my fear. In the name of
spying, you cannot do everything.

Further, the amendment of the clause
which is sought also gives me suspicion.
Clause 4 says:

“In section 3 of the- principal Act,—

(a) in clause (c) of sub-section (1),
after the words ‘useful to an
_enemy’, the following shall be
inserted, namely:—

“of which relates to matter the dis-
closure of which is likely to affect
the sovereignty and integrity of
India, the security of the State or

friendly telations with foreign
States™;
This is very loosely worded. It is likely.

Anything can be interpreted like that.
many Bills that they are bringing forward
they are using this sort of loose words and
phrases like “which relates to a matter the
disclosure of which is likely to affect the
sovereignty and integrity of India™ etc. who
is to decide that?

" Sbri Krishne Kumat Chstterji #owral):
Should a traitor go ‘scot-froe? >
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S}nrl Namblar: Why do you immediate-
ly jump to that Then you can say, “if
anybody is suspected of being a traitor, he
must be immediately shot”, You finish the
Bill like that. After all, this is legislation,
and- legislation must have safeguards, As
if is, a wrong thing is done against the
citizen. The hon. Minister is not going to
cxccute this Act. He is not going to arrest
or apprehencd a person. It is the machin-
ery. There is a big machinery throughout
the country, and if it misbehaves, what is
the safeguard? We must also see that the
innocent citizen is not unnecessarily put
_into so many difficulties, My hon. friend
Mr. Banerjee stated about the erstwhile
colleague from Bengal. He was implicated
in a spy case; as he was a Congressman,
he was not proceeded against. Suppose a
person from the Opposition was therc, he
would have been behind the bars. Politi-
cal opponents can be ill-treated. The law
should not give room for that. You should
not create a law like this. The next sub-
section has the following words “With
mprisonment for a term which may extend
to 14 years”. That means any offence for
which formerly the punishment was four-
teen years. Now, that is removed and
every offence is brought in. This Bill does
not go to the Select Committee.

AUGUST 12, 1967

Mr, Deputy-Speaker: The Rajya Sabha
has already passed it

Shri Nambiar: The Rajya Sabha passes
magy things, Unfortunately, most of our
members are not here; this should be
studied carefully. Everybody agrees that
safeguards must be there. The hon. Min-
ister should assure us that this will not be
misused or abused We know how people
who differ from the government are accus-
ed of evarything. We say we differ from
government and immediately a seal is put
on us; 2 seal is put before an animal is
taken to the slaughter house; a seal is put
on us to put us behind the bars:
traitors. A seal was put oa us by his pre-
deccassoy.  But we are atill here; he is not
. to be seem bere. While Iwas a member of

Official Secrets (Amdt.) Bill 9394
the Madras Assembly I was prosecuted in
1948. I gave notice of a mation; I sent a
letier to the Secretary of the legislative
assembly enclosing a letter which I received
by post. That letter was subsequently
termed as a confidential document. I do
not know who sent it or whether it was
confidential. T was undergoing a sentence
already in another connection for a term
of three years. This prosecution came
while T was in jail and I told the court the
position. Tt was to be decided by a
Sessions Court, Not a magistrat’s court. I
was brought from the jail and then I
pleaded my case with all my ability. I
was convicted and given one Yyear's sen-
tence. The learned judge was good to
write that both the sentences should run
concurrently. I was already in the jail
and thereby avoided an additional imprison-
ment. So, I say that this can be against
any individual, particularly political oppon-
ent. I explained what happened to me in
1948 and I am afraid that worse things can
be done under this Bill.  Therefore, 1

would request him not to do it

st 9 qgA aww  (Fgf)
ITere wared, & o faw & qur & e
Ffox sorgwm g AW AR E
fawr af go #1 agF I A TET A
ot 1 o A s e o
w faw & ary & orf @i 7 ¥
¥fer forg oo wmafer feafe ol
wWT &) T 8, WIroraT & ae S
o1 ® & 9 W AT F g 9
Toae T o g, e e T
vy o Y fraw 2 R €, X
# aw w1 gdwa @ & fay, qw
wifer s s e sraw @y § fad
g v WO AwEE g 76 §
e W g e T o o
g e ot o2 g e f wd
¢ e foredt o ag & Pt A
R aew @ ot Tw ¥ farers oy T 4T
et § W A wr o 3w A s g
W T A # g Sk W @
R, S Qe ¥ wrelr wivewd wr &



3g3g5 Indian SRAVANA 21, 1889 (SAKA) Offfcial Secrets (Amdt) Bill 19293

R e T WA R
g ot ¥ 9T O W

"*mﬂﬂﬁwwgu #
X fr.wm waa g fe s1qx @
o et e IR g

T@ T AT WY TATH PR S
CF Faera da WY fie s 3 o A
W Y @A A Y, g gldwa @
¥ QAT Ao ot ad e A
“5 e e _

Shri "A. L. Somdhl (New Delhi): Mr.
Deputy-Speaker,  Sir, I endorse the objec-
lives of this Bill inasmuch as the needs of
‘Government today require that we take into
aocount -the strategies of other countries to-
wards us, which may be friendly today but
‘hostile. tomorrow.

. With mgard uuh: question of official
secrets, I speak with some experience, and
it is my feeling that administrative reform

secrecy are dovalued,  Nevertheless, to
apply the powers which Government will
possess as a result of this Bill, what would
be required would be both imagination and
firmriess and, above all, speedy action. We
‘have known in New Delhi itself how lighfly
‘some of our official attitudes with regard
to defence and foreign affairs have been
taken by peoplée representing other coun-
tties. An impression was created that we

‘denmned. " Regarding e

us, and that will fead the ather powers to
attempt spying on the Indian territory on
a large scale, and anything that Govern-
meot does with honest purpose, with the
honést purpose of maintaining the national
interests shall “win unstinted co-operation
from every bonest citizen in this
country. 1 therefore would appeal to the
Governmem to realisc (hat the ‘powers
that they are petting should be used well so
that it may be said that the pledge that wo
took here as Members of Parliament, and
when we come to Parliament, 1s uphcld
and the territorial integrity of the coun-
try is upheld. ‘

- Shel Srinfbas Mbwra (Cuttack): Mr.
Deputy-Speaker, Sir, thére ' can be no two
opinions that spying wbuld be severely ton-
principles for
which this Bill has beén Lrought forward,

‘there can be no difference of opinion, but

it appears that our Government are Do
satisfied with the power they have. They
want to have more and more powers.

Here, only two hypothetical questions
have beed raised which will show you how
this Bll has been intended to be used for
purposes which are not mentioned in the
‘Statement of Objects and Reasons. It is
2did that by a new substitute section for
‘section 15 of the Parent Act they wunt to
bring to book the directors of the company
if ftheir servants disclose something which
relate to defence or to the sovervignly o:
integrity or any such thing. Tt is provided
that if due to the negligence of the direc-
tors, certain information leaks out, even
then the directors would be responsible.
We have heard of vital information from
our Defence Ministry leaking cutside, Have
the Ministers been made responsible for it?
If persons due to whose negligence such
vital information leaks out can go scot-
free, why bring in here the poor directors
who are 50 or 60 or just 15 in number,
and only due to their pegligence, because
they could not check the officials, some in-
formation leaked out. 1f you apply that
principle to the directors, you must apply
it to the ministers as well. But they are
not going to do that 3

»
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IShri Srinibas Misra)
Clause 4 seeks to add the following.

“or which relates to a matter the dis-
closure of which is likely to affect the
sovereignty and integrity of India.”

I hope the minister will have no objection
to add “territorial integrity" because oaly
“integrity” carries no meaning.
Then it says,

“the security of the State or friendly
relations with foreign States™.

Section 3 is sought to be amended by
adding these things. What is the enemy
interested in it? The enemy is interested jn
our production, in what we are doing by
way of defence. So far as relations with
foreign countries are concerned, may be
sometimes here we criticise, say, the mis-
appropriation of foreign aid. As soon as
we say that so many millions of dollars
have been misused, that may strain the re-
lations between the aid-giving country and
our country. It is not clear whether such
things will come under this or not. This
aspect should be examined. Then, dis-
closure of our annual production or deficit
in production, blackmarketing, etc. may be
of interest to our enemy. That will also
relate to the security of the State. So,

all right.
is so all-embracing that it
stifle the press or public
times during discussions in this House, if
a person says that 10 square miles of our
territory is in the occupation of Pakistan,
it can be said that it relates to the sover-
cignty and the security of the country, be-
cause are acknowledging 's
occupation of 10 square miles,

-

Official Secrets (Amdt.) Bill 19298

The words used are “the disclosure of
which is likely to affect....”. It is a very
thin end and it can be misused. Then,
what is “frendly relations”? Supposing
we say something against China, our known
coecmy. What is the friendly relation that
will postulate, this Government declaring
who are our friends and who are our
cocmics” Sometimes countries which are
frisndly may become inimical. Are not
the public entitled to disclose, give out to
the Press, declare from platforms that a
country has got such and such a thing?
Can the Government, if it chooses, haul
him up for disclosing certain information
because that will strian the relations with
foreign countries? I will give only one
example. It relates to our relationship
with West Germany. Very recently some
protest was voiced in the Press and public
that they were helping Pakistan by sending
arms to Pakistan. If the Government
chooses, it can, as the Government always
does take action. They are not willing to
disclose anything. They are willing to sup-
press everything, suppress corruption, They
are not very much carcful about other
things leakjng out. They are very much
careful about corruption leaking out. If
corruption leaks out, somehow it is linked
with the security of the State (Imterrup-
tion).

Mr. Deputy-Speaker: Order, order.
This is not fair. We must have adequate
debate. We should not hustle through

anything

Shri Svinibas Misra: When corruption
leaks out the officials of Government can
somehow or other link in with the secu-
rity of the State, relationship with foreign
countries and all that and somehow haul up
the person concerned for legal action.
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bate. Shr S. M. Banerjee made a refe-
rence to the famous case of Mohit Chou-
dhuri. 1 was very surprised that while
making a reference to this case be opposed
this amendment. This Bill bas been
brought forward to help in such cases only
80 that the persons concerned in such very
cases can be prosecuted and convicted
properly.

Shri 8. M. Banerjee: You have nol pro-
secuted Atulya Ghosh.

Shri Vidya Charan Shukla: It is not
understood by us as to why any hon.
Member of this House should oppose this
amending Bill because this amending Bill
has been brought here only to effectively
prosecute and get deterrent conviction for
those people who tamper with official
sccrels and cause injury to the cause of the
paton. That is the main purpose of this
Bill and hon. Members who mentioned
various cases should realise that this amend-
ing Bill has been brought in only to help
proper prosecution and conviction in such
cases. There is no reason why any hon.
Member should oppose this.

Shri Prakash Vir Shastri also mentioned
certaln cases. Shri Nambiar also mention-
ed certain cases. He also asked why we
were making offences under this Act
Cognsable and non-bailable. I will -only
remuind him of the case of Amir Hussain

was released on bail. the bail,
crossed over to Pakistan and we lost that
case completely; because he was not tra-

of this clause must be made poa-bailable
e that we do not take the risk in the
matter of agents of foreign countries or
encmies of India and allow them to escape

will be absolutely superificial. Even then,
if 1t pleases him, I am prepared to give this
assurance.

Shri Namblar: Among the 500 Mem-
bers of this House I am the solitary mem-
ber who was convicted under the Official
Secrets Act. That is why I am particular
about it.

Shri Vidya Charan Shukia: The oloer
members who have spoken on the rul v .
generally supported the Bill, 1 wil aun.
mend this Bill for the approval of (e
House.

Mr. Deputy-Speaker: The question is:

“That the Bill further to amend the
Indian Official Secrets Act, 1923, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We will now take
up clause by clause conmsideration. For

clause 2 there is an amendment by Shri
P. K. Deo. I find he is absent. I will
now put clause 2 to the vote of the house,
it gehars wrww (qrewdt) c &
Y 2 T FAFAT ATEAT f 1 ITeW
TgEw, g 9 AT HEE Wi el §
w19 S ®1 gAq &, wfew gm A
! waw? g 2§
Mr. Deputy-Speaker: Do you want to
specak on clause 27 I do not understand
this. If he wants to make any general

observations, he can do so during the third
reading. Now I am on clause 2.

ot yeeew wiew ;o w g
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[sft qeret =@ e
AT AEy &, W9 IA w A e
Wt A WA ) ug AT A AAW
a® wr ¥

Mr. Deputy-Speaker: 1 would inform
Shri Yadhav that this is not the way to
address the Chair. 1 must warn him.
What he has said is absolutely irrelevant.
Now has he got anything to say on clause
27 For the benefit of the House, I will
read clause 2.

“(2) Tt extends to the whole of India
and applies also to servants of the
government and to citizens of India
outside India.”

Shri Shri Chand Goel: Kindly permit
him to speak at the third reading stage.

st gsiaw @ & s a@
Fv Tt waTEAl &1 ATE @ § )
faer % ot wirEdz g€ @ m A€ FO
frrrelt 7§ 21, @ 9% fen 7 Faw
I ¥ At § wg ¥ 9@ Afew
F qacw A% T v I W
fag @@ W w5y § f5 o ofen &
MY T FS w1, A A T
Y e off AR g S A | -
whemy feeer 7§ e
T & e g

Mr. Deputy-Speaker: He need not speak
anything on procedure or what he had
learnt in Bombay. Clause 2 is before the
House.

Official Secrets (Amdt.) Bill 19302
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Shei Nambiar: 1 also want to speak oa
clause 2.

Mr. Deputy-Speaker: Why do you want
to speak now? What the hon. Member
spoke was not relevant at all to this clause.

Shei Nambiar: I waaot to say some-
thing,

Mr. Deputy-Speaker: I had asked Mr.
Tulshidas Jadhav to sit down, but he did
not obey. Now does the hon. Member
also wamt to participste in this? He
mmy pleass sit down.

Stri Namblar: All right:

I will sit down.

Mr. Deputy-Speaker: The question is:
“That Clauss 2 stand part of the

L

If you say,

The motion was adopted
Clause 2 was added to the Bill,
Clause 3 was added to the Bill

Clanse 4.— (Amendment of section 3)
Shri Srinibas Mishra: I beg to move:
Page 2, line 14,—
for “relates to"swbatirute—
“is™. (2)
Page 2, line 15,
after “and" inserr—
“territorial”. (3)
Page 2, lines 16 and 17—

omit “or friendly relations with foreign
States” (4).

Page 2,—

Omir lines 19 and 20, (6)

Mr. Deputy-Speaker: I will now put

the amendments to the vote of the
House.

Shri Srinibas Mjsra: [ want to su
something. What | want js that on page
2, line 14, ‘relates to' should be substi-
tuted by ‘is'. Then on the same page
line 15, after ‘and’, ‘territorial' be insert-
ed. That is, it will read as, “or which
is a matter the disclosure of which is
likely to affect the sovercignty and terri-
torial integrity of India...."

-

omitied. These are the
ments. [ hope there will be no objection
to accepting these amendments.

Mr. Deputy-Spesker: [ now put his
amendements. 2, 3 and 4 to the vote of
the House.

Amendments Nos. 2.to 4 were pwt and
negatived

Deputy-Speaker: There is
amendment of Shri Srinjbas

Mr. also

Miis- No. 6. Is be greming 17 -
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Shri Srinjbas Misra: 1 am not pressing
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it,

Mr. Deputy-Speaker: Has he leave
of the House to withdraw his amend-

ment?
Hon. Members: Yes.

Amendment No. 6 was, by leave, with-
drawn,

Mr. Deputy-Speaker: The question is:
“That Cleuse 4 stand part of the
Bill.”
The motion was adopred.

Clause 4 was added 1o the Bill

Clause S— .—(Amendment of section 5)
Shrl Srinfbas Misra: I beg to move:
Page 2, line 29,—

for “relates to" substitute—

is", (B).
Page 2, line 30,—
after “and” insert—
“territorial” (10)
Page 2, lines 31 and 32,—
omit “or friendly relations with foreign
States™ (11)

Mr. Deputy-Speaker: 1 now put the
amendments to the vote of the House.

Amendments No. 8, 10 and 11 were
put and negatived.

Mr..Dmty-spnhn The question is:
“That Clause S5 stand part of the
BilL."

The motion was adopted.
Clause 5 was added to the Bill,
* Clauses 6 to 11 were added to the

Clagse 12~ (Substitution of new section
for section 15)

Shri Srinibas Misra: I beg to move:
Page 4, lines 13 and 14,—

auributable o any nnli-

omir, “ot'is [
(12).

gence or . part of”.

AUGUST 13, 1087 Short Working of Sugar 19306
Industry (M.)
Mr, Deputy-Speaker: 1 now put the

amendment to the vote of the House.

Amendment No. 12 was put and nega-

tived.
Mr. Deputy-Speaker: The question is:
“That Clause 12 stand part of the
BilL.”
The motion .was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

Shri Vidya Charan Shukls: 1| move:

“That the Bill be passed.”
Mr. Deputy-Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

20 hrs.
MOTION RE SITUATION ARISING
OUT OF WORKING OF SUGAR IN-
DUSTRY FOR SHORTER PERIOD
DURING THE CRUSHING SEASON.
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